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(Shri  Kalp Nath Rai continued to
speak). ;

MR. CHAIRMAN: No, no. Keep it
there. Shri Dwivedi.

POINTS OF ORDER RELATING TO
THE CORRESPONDENCE EX-
CHANGED BETWEEN THE PRIME
MINISTER AND THE FORMER HOME
MINISTER

SHRI BHUPESH GUPTA (West Bengal):
Sir, I raised the point about the xchange of
letters. You are aware, Sir, that last time I had
raised certain ...

SHRI DEVENDRA NATH DWIVEDI
(Uttar Pradesh): 1 am in possession of the
floor.

MR. CHAIRMAN; I have asked Mr.
Dwivedi to speak.

SHRI DEVENDRA NATH DWIVEDI:
Mr. Chairman, Sir, it is with a great deal of
reluctance and a sense of anguish and feeling
of disgust that I rise again to draw your
attention to the motion on which I am yet
awaiting your ruling. I will just in two or
three minutes make my submission and
probably this will be my last submission. Let
others take up the matter after that.

Sir, for the past several days, the normal
functioning of the House is not being allowed
due to the clumsiness and obstinacy of th,
Leader of the House and of the Government.
The manner in which...

DR. BHAI MAHAVIR (Madhya Pradesh) :
And it is not due to the Leader of the
Opposition?

SHRI DEVENDRA NATH DWIVEDI: It
is not. [ am expressing my views.

DR. BHAI MAHAVIR: They say they will
not allow the House to work.  That is not
obstinacy?

SHRI DEVENDRA NATH DWIVEDI; I
am saying and I repeat that if this House has
not been allowed to
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function, the sole responsibility must b, laid
at the doors of the Leader of the House and
the Prime Minister. Sir, it has cost the
exchequer almost Rs. 4 lakhs because of the
obstinacy and bull-headedness of the Govern-
ment. What is th, issue Just there are three
points I would make and then I conclude.

Yesterday, my senior colleague, Mr. Piloo
Mody, said that it is a question of the Cabinet
system. The Cabinet system must be allowed
to function. Yes, the Cabinet system must be
allowed to function. But the parliamentary
system also must be allowed to function, and
the Cabinet system is the child of the
parliamentary system.

SHRI PILOO MODY (Gujarat): One
cannot function without the other.

SHRI DEVENDRA NATH DWIVEDI: I
never interrupt you. Please don't interrupt me.

Sir, the Cabinet secret, must be maintained.
Yes. Never we have asked...

SHRI PILOO MODY; Confidence.

SHRI DEVENDRA NATH DWIVEDI: We
have never asked for the Cabinet
correspondence. We have never asked that the
correspondence between two Ministers be
placed on the Table. But this House has to
discharge its responsibilities. This House must
be allowed to discuss what every Tom, Dick
and Harry is discussing in the country today.
Sir, everybody knows whaiTTbe letters are.
Everybody knows what the whole thing is
about. But the sovereign body and all the
majority that We have have been ,educed to
impotence. Everybody is discussing it. A very
light-hearted comment was made yesterday
about the behaviour of the Government. I am
sorry it is a little light-hearted, but it is
parliamentary. The behaviour of the
Government, when everybody is knowing and
we



16r Re. exchange of
correspondence

are not being allowed to know, is like the
behaviour of a prostitute who wanted to cover
her face, so that just her face you could not
see. That is exactly what the Government is
doing My point is. . . (Interruption!!). It is
true. That is why 1 am saying that
shamelessly you are doing thisj I will appeal,
through you, Sir, to the Leader of the House
not to stand on false pvestige, not to allow an
impression to be created that because of the
obstinacy of a certain individual, the upper
House of Parliament is not being allowed to
know what it is its right to know. Now I am
making a direct request... (Interruptions) En-
ough is enough. I am finishing...
(Interruption).

SHRI JAGANNATH RAO JOSHI (Delhi):
Sir, the poster that he is displaying is meant
for other purposes and not for the House.

MR. CHAIRMAN; What can I do?

SHRT DEVENDRA NATH DWI-VEDI);
I . making two requests. Mv first request is
to the Chair that as the custodian of the rights
and rjov.-srs of this House, the Chair must
admit say motion and must direct the
Government to place the papers on the Table.
And I am requesting the Leader, through you,
Sir, that he shou'd stand up and express his
readiness to announce that the papers are
being laid on the Table. This is all I am
saying because I think if the House is not
functioning it is because of Mr. Advani.

MR. CHAIRMAN: Mr. Kulkarni.

SHRI HAREKRUSHNA MALLIK
(Orissa): Sir, may I submit that the words
"Tom, Dick and Harry" may b, deleted
because all Members in the House are hon'b'e
Members and everybody outside is equally
respectable. . . (Interruption)

SHRI N. P. CHENGALRAYA NAIDU
(Andhra Pradesh): Mr.
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Chairman, can you allow a poster to be
displayed lik, this?

MR. CHAIRMAN-. 1 have not
allowed.

SHRI SHYAM LAL YADAV (Uttar
Pradesh): What is the harm therein?

SHRI KALP NATH RAI: Sir, the
poster. ..

MR. CHAIRMAN; Mr. Kulkarni.

SHRI ARVIND GANESH KULKARNI
(Maharashtra): May 1 submit. Sir, that the
House is so much surcharged with emotion
during the last one week on this demand by
the Opposition to place on the Table of the
House the correspondence between the Prime
Minister and the Home Minister? Sir, I am
more hurt because of what you have stated. I
have be3n in this House for the last nine
years though I cannot compete with Mr.
Bhupesh Gupta. But I am fairly senior in
thh House. I have never seen the Chair so
helpless. Even when stalwarts lik, Mr. Raj-
narain and others were sitting here, nowhere
such an occasion came that the Chair
expressed its helplessness. Sir, we ar, here to
protect our rights as also the dignity of the
Chair. Sir, I would request mv hon'le friends
on the right and the left to be very objective
in this matter.

I was reading a Marathi paper today
wherein there is some correspondence
between the Prime Minister and one Mr.
Yadav. There the Prime Minister has stated
that the letter written by Mr. Charan Singh
has not alleged anything but has stated that
this was what is printed. I take it this as a fact
because the Prime Minister has stated this.
Sir, in your own wisdom you have admitted a
motion. It is for the leaders and the Govern-
ment to decide on these matters in
consultation with you. But the threatening
attitude is not going to pay because this is a
democratic system. One day that party is in
power. Tomorrow this party may come to
power, or w, may also go in power.
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[Shri Arvind Ganesh Kulkarni] But the
point is we have to keep some democratic
decorum in the Parliament House. We have
become a laughing stock by every day threat-
ening to stop the business, threatening the
Chair and doing all sorts of things which
though may not be strictly unparliamentary do
not speak good of the House. May I request
the leaders on this side as well as the Govern-
ment leaders that they should take some time
again because once on your bidding every
leader has seen that correspondence? Many
unofficially told us, "We do not know." They
say there is nothing. All right, if there is
nothing, then why this hubub? But, Sir, you
have in your own wisdom, admitted a motion.
Then, Sir, I would request you to fix a day for
discussion. Whether the letters are here or not,
it does not matter. We always discuss so many
'tilings. And I would ask the Government: Let
them not stand on point of prestige and not
allow a discussion. They may not place the
letters because they have taken a certain stand
on some Cabinet procedures and secrecy. Let
it be there. But, you, Sir, take your own time
and, within this week or next week, arrange a
discussion: Without the letters, I don't mind. I
would most humbly tell my friends on the
right side that w, also know how to stop the
business, W, have adopted all such strategy
from that area when Mr. Rajnarain was
attacking us. As a Congress Member [ was a
party to that. I can repeat the same along with
my colleagues. But what I would request you
is, you please don't show this typ. of
helplessness. Please be very firm on this and
establish discpline, decorum and prestige of
Rajya Sabha which are at stake.

MR. CHAIRMAN: Now, I have been
hearing for the last two, three days, all the
speeches of all the hon. Members. As has
been suggested by the hon. Member, Shri
Kulkarni, please give me some time. I will
give my ruling and I will also consult the
Leader of the House regarding this
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matter. If you are not satisfied and if you
want to create trouble only, then I am
extremely sorry because if trouble-making is
going to give you credit, then it will be an
encouragement to all the Members. (Interrup-
tions) Now let us proceed. {Interruptions)
Just as I have suggested, let us start the
business. Give me some time, i will consider
it and give my ruling also.

SHRI N. K. P. SALVE (Maharashtra) : Sir,
I want to make only one submission. Your
assurance is good enough, but how soon will
it come about?

MR. CHAIRMAN: That is all right. If you
allow the business to go on, I will take
some...

(.Interruptions)

SHRI DEORAO PATIL (Maharashtra):
You please tell us the time when we are
going to have a discussion.

(Interruptions)

MR. CHAIRMAN: No, no. Yo, cannot
dictate. That much I can say. You are not new
to the House. You were here in the 1st session
also and you know th, procedure. If the Chair
says it will reserve its ruling, it will have to
reserve. You cannot say just now give it.
(Interruptions)

SHRI N. K. P. SALVE: I have not said
that.

(Interruptions)

MR. CHAIRMAN: You did not say it. But
there is one hon. Member who said it. He
wants to dictate that it should be given
immediately, just now. It cannot be done. Let
me be very clear.

SHRI N. K. P. SALVE: We want to abide
by your authority, Sir. (Interruptions)

SHRI ANANT PRASAD SHARMA
(Bihar): Sir, I am not on this. I shall mention
another point. I am very sorry to mention
thisi point. Since you have given the
assurance
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that you will give your ruling. I do not want
to say anything: I will accept it. But I want to
point out what is happening from the Govern-
ment side in this connection. Sir, yesterday,
anybody who had heard the All-India Radio,
would say that all the points that Mr. Advani
said have been reported but out of all the
points that the Opposition people have said,
nothing has come over t>*e All-India Radio.
And another thing, Sir. Now, whereas you are
reserving your ruling and. you are taking your
time to give a ruling, what is happening from
the Government side is that from the Prime
Minister's sources, all kinds of propaganda is
being made that whatever is being discussed
in the House and whatever point is being
raised is incorrect and false. My friend, Shri
Kulkarni, has referred to the letter which he
has written to Shri Hukamdeo Narayan Yadav
in which he has defended his son over the last
25 years. Now all these things are being
discussed here.

SHRI ARVIND GANESH KULKARNI:
Now, if you want me to quote the letter, [
ca'n quote it extensively which is damaging
to you. So, please don't provoke me to quote
that.

SHRI AN ANT PRASAD SHARMA: I am
mentioning about the letter of th, Prime
Minister. (Interruptions) If that is a different
letter, then I am sorry: I have mentioned a
wrong thing. But I am talking about the letter
which the Prime Minister has written to one
Member of the Janata Parliamentary Party,
Shri Hukamdeo Narayan Yadav in which he
has written the history of 25 years of his son
wherein he has tried to defend him and
contradict whatever is happening in the
House and in the country as if it is wrong. So
these things I want to bring to your notice that
the proceedings of the House should be
reported honestly through the All-India
Radio, which is under the control of the
Government.

MR. CHAIRMAN: Now the motion for
election to the Rubber Board.
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SHRI PRANAB MUKHERJEE (West
Bengal); Sir, I am on a point of order. You
cannot run away from it like this. I tabled a
motion of privilege and I received a
communication from you that you are reserv-
ing your comment. (Interruptions) If you
don't allow me, how can T go on? I have
already received your communication that
you are going to give your ruling but you
have withheld it. One week has passed. (In-
terruptions) Can't 1 raise it here? I have
already brought that privilege motion in a
completely different context. Would you not
allow me to *make my point? My point is that
in the privilege motion I brought the
allegations of the violation of the privilege of
this House by Shri Morar-ji Desai, the Prime
Minister of the country. My point is that it is
not merely the question of correspondence
which took plac, between the two Ministers.
As Members of Parliament we have right to
know why the Prime Minister directed his
Home Minister to resign. The normal
parliamentary practice is that when a Minister
resigns, either he makes a statement on the
floor of the House, explaining the reasons of
his resignation, or the Prime Minister, who
asks the Minister to resign from the Council
of Ministers, makes a statement and explains
the reasons under which he was compelled to
direct the Minister concerned to resign.
Neither of these two practices has been
followed and Members of Parliament have no
authoritative version either from the resigning
Minister or from the Prime Minister himself
as to what happened between them, the two
gentlemen who belonged to the members of
the Council of Ministers, why the Prime
Minister directed him to resign. And when I
brought this privilege motion, you just sent
me a letter saying that you were withholding
your ruling. I have every right to know about
it. You may reject it, but at least your
rejection of it should be communicated to me.

MR. CHAIRMAN: This privilege
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motion has not 'been granted permission.

SHRI BHUPESH GUPTA: Sir, in all the
things you have said, w, are entirely in your
hands. I am in agreement with the sentiments
expressed by Mr. Kulkarni. But I -inly
disagree with one point, that you are that
helpless. You can look after yourself very
well. (Interruptions) Sir, I want to point out to
you that some of us have been agitated.. .(In-
terruptions) Let me speak. Sir, is it proper
that, when w, are pressing for something and
you are considering a matter immediately or
otherwise, they say that they will take
directives from you. I do not know what
directives. We find that w, are being accused
of making false charges. Here is the letter
which has been released—the letter which the
Prime Minister has written to Mr. Yadav, his
partyman. I would like to know...

THE MINISTER OF STATE IN THE
MINISTRY OF' LABOUR AND
PARLIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): I want to know whether
you have permitted to debate on this.

SHRI BHUPESH GUPTA: Kindly listen.
You correct yourself.

DR. RAM KRIPAL SINHA; If you permit
a debate de novo, that is a different thing.

SHRI BHUPESH GUPTA: Sir, I would
like to know whether this letter was released
to the press with the permission of the Prime
Minister, because apart from the account he
has g,iven, it is a reflection on all of us in
Parliament, who have been here. It is said that
whenever Mr. Morarji Desai is in
Government, some people raise the question
of his son. This is a very uncharitable remark
on us. And who are they? Chandra Shekhar,
Mohan Dharia and myself. We all figure in
the autobiography also. We did *'iot do it
because he was in power, but because the son
became powerful when the father is in power.
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AN. HON. MEMBER: Mother also.

SHRI BHUPESH GUPTA: That is the
problem. Sir, apart from that, you see what he
has said. He has said:

"We must think of some action against
those who level such baseless charges. Is it
not necessary that when charges are found
to be baseless, those who level them should
also be punished? I want you to think about
all these things."

Sir, here is an indirect or direct statement,
through the mechanism 0' a lettar to his
partyman, that the Members on this side of the
House are making baseless charges and are
liable to be punished and that they should
think of punishing them. What has been stated
here? 1 am not bothered about other thing*;
you decide. This is the most objectionable
thing. Sir, the Prime Minister has no business
to say even before laying the letters on the
Table of the House that the charges that are
being made are baseless and that those who
are making them should be punished. The
person to be punished to begin with ms Mr.
Charan Singh. But he is talking with him to
get him into the Cabinet. Wonderful norms!
Wonderful norms! ! Wonderful norms! ! ! Sir,
I take exception to it. This is not the way. The
Prime Minister is waging a war against us and
is carrying on a campaign aginst us through
the columns of "THE HINDU" and other
papers, is doing it. He has not come to you for
a ruling. The speeches of Bhupesh Gupta and
others ar, blacked out by the AIR and the
press, while those of the Prime Minister are
internationally publicised, and nationally
given prominence. As you see, it is said that
the charges have been politically motivated.
Who have made the charg.es? Not some
people in Timbuktu. The people will think that
the charges have been made by us: they will
think that we on this side are doing it because
we are politically motivated. What do you say
to this? You must say something about it. It
seems that Mr. Morarji Desai lives on
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a higher pedestal. Let him live. What about
this heading in the paper? You see yourself. I
ask Mr. Piloo Mody not to be a party in this
matter. Against whom is this?

* Therefore, Sir, expedite your decision
kindly. We ar, not to tell you when. We
cannot dictate to you; we shall never do that.
But I do not think that you are a helpless
person: you are a courageous man, a wise
man and a statesman: you can take a decision
and come and say. We shall all help you, you
will see. Give us the permission to debate.
Have the letter laid on the Table of the
House. You shall see how we rally to your
support because you have been vindicated.
Ask Shri Advani to go to the All India Radio
and sit there. I suggest, Sir, that at 9 o'clock
or 8.55 Mr. Advani's assignment should be
the All India Radio to see something about
what I said.
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There is no Government now existing.
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SHRI ERA SBZHIYAN (Tamil

Nadu): On a point of order. (Inter-
ruptions)

SHRI U. R. KRISHNAN (Tamil
Nadu): Mr. Chairman; Sir.... (In-
terruptions)

SHRI N. P. CHENGALRAYA
NAIDU: Are you going to allow that
poster to be put up there? (Interruptions)

PROF. RAMLAL PARIKH (Gujarat) :
This is Parliament, not a public place.
(Interruptions)
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MR. CHAIRMAN: I ,m not suggesting
that I will give my ruling after the Session, as

the honourable Leader of the Opposition has
put it. I will do it earlier.

SHRI AN ANT PRASAD SHARMA: But
not on the last day also.

SHRI ERA SEZHIYAN: Mr. Chairman,
usually I do not rise in this House. [ am a new
Member here. I do not have in this House the
experience of Mr. Bhupesh Gupta or Mr.
Dwivedi...

MR. CHAIRMAN: You will get it sooner.
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SHRI ERA SEZHIYAN: I wish I get it in
the correct mode of this House and the correct
usage in this House. Sir, some of the
expressions that are used here pain me very
much and I feel they do not add to the dignity
of the House, whether the expressions come
from this side of the House or that side of the
House. Mr. Dwivedi was referring to the
posture of the Government as a prostitute with
a face covered. Sir, does such expression add
to the dignity of the House? (Interruptions) If
tomorrow we all begin to use such
expressions against one another, where will it
end? Does it add to the dignity and decorum
of this House? You are to criticise us. We are
not here to shut out any discussion or any
criticism. Those days are over. Now
everybody is free in this House to criticise in
any manner. [ have got every respect for Mr.
Bhupesh Gupta. Yesterday when he was
speaking I did not follow what he was saying
at that moment. But when I read his speech I
felt greatly pained. Let me quote what he said.
He said:

"When they won the majority, the Janata
Party in the Lok Sabha, they formed the
Government. We have the majority here,
but we cannot even have a discussion on
this issue. What House is this? it it a
barber's shop?"

Sir, he asked if this was a barber's shop? I
would submit that it is not demeaning the
House, it is demeaning a profession. He being
a labour leader, he should attach some dignity
to the work of a barber. Thanks to the work of
barbers, he looks more presentable, more
lovable, and more charming. I am proud that
in the Janata Party, we have a son of a barbar
as a Chief Minister of one of the States. We
are proud of the work of those belonging to
the profession of barbers. We will not demean
this profession. I would appeal to the hon.
Member to withdraw this demeaning,
expression used against this caste or
profession which is doing a very noble work.
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[Shri Era Sezhiyan]

Sir. Shri Kalp Nath Rai wanted to raise a
discussion oM a poster. It is in Hindi and I am
not able to follow what it is. Is he prepared to
have a discussion on all the posters that have
been printed in the country? Is he prepared for
that? I can prepare and print umpteen number
of posters in Tamil Nadu. I he prepared to
have a discussion on all such posters? Is the
Leader of Opposition prepared to raise a
discussion on all such posters? I want an
answer liere and now. Are they prepared to
discuss all the poster, prepared and printed in
the country?

SHRI BHUPESH GUPTA: I have not
said that. The hon. Member should
know that, isaid we are not that. What |
said was exactly the opposite. I said we are
not that. I said we are not so many things.
Amorg them I said that we are not that.
But some of them want to turn  ITS into that.
That is m, charge. Therefore, my friend need
not getup to say this. I stand for the
vindication of the House. The hon.
Member should have the courage to go to Mr.
Morarji Desai and ask him to accede quickly to
lay the correspondence en the Table of the
House... (Interruptions). Isaid very clearly
that we are not for obstruction. You
know me very well. T have not even tabled
motion? No. My hon. friends and my reaction
after seeing the letters. I have maintained
that secrecy. I have never given my reaction
after seeing the correspndence. You know
I have seen the letters. Have T given my
reaction? No. Have I tabled a motion? No.
My hon. friends and my colleagues here feel
that they should demand it. How can I oppose
them? Now yo, are accusing me. Then I
shall also table a motion. This is what I
will do. Every standard we are maintaining.
I think they are also' maintaining that.
Kindly look at your diary and papers. I
wrote it whe, I sa, the letter. Isigned it.
We have made no commitment...
(Interruptions).

[RAJYASABHA]
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| SHRI ERA SEZHIYAN: My objection is. not
to your demand, nor to your motion. Mv
objection is only to your comparison of the
House with a barber's shop...
(Interruptions).

DR. RAFIQ ZAKARIA (Maharashtra) :
On a point of order...

SHRI BHUPESH GUPTA: He ;h >uld ieel
insulted whe, Mr. Morarji Pesai said such
things. .. (Interruptions).

SHRI U. R. KRISHNAN: He ghould be
asked to take back that poster. Are we
running a book stall here?

[Mr. Deputy Chairman in the Chair]

oy o yefy

~p
Tg 721 qifsm

I have one request to the hon. Members.
Since we have to continue like this at least till
one, let us do it in some sort of order. This is
my earnest appeal. Please permit me to call
hon. Members one by one. After that the
Leader of the House will reply. Dr.
Zakaria.

SHRI K. K. MADHAVAN (Kerala: Irose
first

MR. DEPUTY CHAIRMAN: Afte>-Dr.
Zakar'a.

DR. RAFIQ ZAKARIA: Sir, Ibelong to
the one-third of the House that took oath
this year only. We find that we are being
reminded fronr. time to time that we have to
follow the rules. When 1 failed to get a
hearing I went to another seat and started
speaking. ButI was told thatI was not
speaking from my seat, while all the
time those who have been here longer and
know the rules much better than we do  are
being allowed to say what they want to say.
Now, Sir thisis very unfair to us. Now,
Sir, with regard to the questions that are
coming up beforeyou, it is for the
Chairman and for you to decide whether a
certain time should be allowed for the purpose
or not. Even for a discussion whethe, a
ruling by the Chairman should be given now
or it should be reserved or what time should be
allowed it 1is forthe Chairman to
decide. Now Sir, in the lower House
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I was present in the gallery. When a similar
situation arose, the Speaker allotted three
hours to the Members, gave them full liberty
to say whatever they wanted to say and then
told them that he reserved his ruling. Here
what I see is that as soon as it is 12 o'clock,
one point of order after another is raised and
that is allowed and no ruling is given. It is said
that the rulings are reserved. But I think that
you should make a list to find out as to how
many points of order have been raised, and if
the rules are to be followed, then the ruling on
each one of them ha, to be given. But here the
situation is like this that every time when Mr.
'Bhupesh Gupta raises some point, he is allow-
ed all the liberty and we from this side have to
struggle in trying to catch your eye to get an
opporunity. (Interruptions). Very often this is
happening. I am sorry to say that we have also
to make our presence felt in this House.
(Interruptions). After all, we have also been
sent here to discharge our duties and our
responsibilities and I am pained to see what is
happening her.® (Interruptions). I am not
saying that Mr. Bhupesh Gupta should not be
allowed. He is the seniormost Member and he
can have all the privileges and all the indul-
gence. But, at the same time. ...

(Interruptions)...

STl TN ®/IOE qETITer )

T P f . T

™

DR. RA.FIQ ZAKARIA: ... what I would
like to suggest is that, as the Leader of the
Opposition has rightly said, when such a
situation has arisen

... (Interruptions) ...

MR. DEPUTY CHAIRMAN: Order,
please.

DR. RAFIQ . ZAKARIA: . .. when such a
situation has arisen, as the Leader of the
Opposition ras rightly pointed out, where
instead of allowing this kind of a discussion. .
. (Interruptions... an irregular way some
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kind of regularity be brought in so that all of
us can participate in it. Otherwise, it becomes
very difficult for us and it is easy for those
Members who a-~¢ able to catch the eye of
the Chair and who are able to exercise greater
lung-power. Now, Sir two day; ago, 1 wrote a
letter to the Chairman (Time Bell rings)
seeking clarification and it was signed by
more than 22 Members belonging to all the
parties. Till this day, Sir I have not been told
as to what he has to say on that letter of mine
seeking some clarification. 1 would like to
suggest that gome kind of approach should be
there. Sir, Shri Maurya was standing all the
time seeking the permission of the Chair to
raise a point. But he was not allowed. Now,
Sir, this kind of an attitude creates resentment
among members and that should be avoided.
This is my submission, Sir.

MR, DEPUTY CHAIRMAN: Yes, Mr.
Madhavan.

SHRI K. K. MADHAVAN: Sir, I am
raising this point of order because I was
listening to v honourable friend from the
Janata benches. He was taking objection to a
statement that was made by my friend, Shri
Bhupesh Gupta.

SHRI SITARAM KESRI (Bihar): Yes.

SHRI K. K. MADHAVAN: After all. what
is a barber shop? After all, these are days of
dignity of labour and under the Constitution,
Sir, anybody is free to take up any trade. So, I
am hearing the voice of the feudal mind
speaking now, taking objection to the use of
the words "barber shop". (Interruptions). Is a
barber inferior to a Member or a Minister?
(Interruptions) .

SHRI ERA SEZHIYAN: I am not saying
that he is inferior. He is saying that he is
inferior.
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(=Y wgez A@a o)
TRTAT 31 & ALOAL A 7187
#1357 &3 awr gy v afwA
TAT aF TArfT T OFT ATy WiEs
AL gAT |

§ qgAT 417 TF WEAT ATEAT §
f& Ars ZEFT ATE 30247 H 29 TA7f
A WA ST w1 FZA 730 FEIHZ THT
fm

There is no prima facie case for instituting
a, inquiry.

& BT F909 TTATRT ATTH  HIETH
¥ FORTT FT LT ATHE FTHAT FEAT
2 Fr argnr 1 F 7, Frp7 W g
FIAT AERIT 7T F19 § v g7 771 79
2 ? qrgar &4 w7 0w argfar (3fe-
qwa g7 gFAdr w7 fAvmadr 2
AT ZT8 qARZIaT $¥3090 ZAl
2 oaqr qar w4t wa o fawrEr
et g oAt A oA F fa—

former Home Minister
charges levelled against the Prime Minister, to
institute a SUO MOto inquiry.
N
g qgiH ag e TR a=w & Sar
Foft sire gury Prdt g & v @
A FAAT X §A AR F A
9% 144 A TS | 75 AR AW G FHA
2 ) fatig g7 HIFT 7 TRETFTZATAT
fear 5 fem @ ¥ 3 § a9 991

Tet 73 3 mare e o & fic e ot

At wAAT F&Y (wew gaAw) o
# ¢ fel & 2 7Y § 72 qraw frm
TYE T SrARTEr ATEAr & 1 grIA &
afugre # fr ag o1 A AAEE ag
Fast 721 & faadt afee 0 ag and
AEAT F WHCT w1 U, gEw &
AT BT Y & | Afead ag dm oy
g o oy o fagw & Fem v & 4w
AT FYgAraw d @ 21 fow A
H AT IO 2 TR E A A Ao i
1& 1 qe A wwar  fw wr " ger

senior Member oI this House, say tnat this
House is like a barber's shop. I am very much
wounded to hear this. He should withdraw the

0 one can be a judge in his own case. The Prime word. Please give the ruling and ask him to
Minister is himself involved in the whole episode. withdraw the words. . . (Interruptions). It is
How can he be the judge to decide all this? Certain only with the help of barbers that the male
charges have been levelled by the former Home Members of the House come to the House
Minister against the Prime Minister's son. Now, the with their shining faces and hair-cut...
Prime Minister cannot decide that there is no prima (Interruptions) Please give your ruling. He
facie case. The only remedy before us is that the should withdraw this ... (Interruptions)
matter be referred to an inquiry under the

Commissions of Inquiry Act. Yesterday, Sir, Mr.

Antulay rightly drew the attention of the House that

under section 3 of the Commissions of Inquiry Act,

if the matter involved is of public importance
then the Government cannot in its own
opinion, be discretionary, it must be judicious,
it must be based on certain facts. As the Prime
Minister is himself involjv-ed in it, the only
alternative before the Government is to order
an inquiry—Without a Resolution from the
Lok Sabha. It is incumbent upon the

Government that when there are
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T -.r%g (Interruptions) | gryq -
qvq 7T 7} £, 5 A1 wI19E & 2
TT 178 W FTLATE 9 ¥ 7
(Interruptions)
Sl W TWE TR TAR! 4
T T 74 wifge | gFA [97 7 WL
srprar (Interruptions)

AF ARAT T o qI AL UV
QITIT AT FT HATT GE(E 1 T AR
®I AZT B AT FIT FT OF S ALGT A
for 1T w9 &, ST €7 @9 #1 FEeAl
wT T3 § I 94T & F Ay Ay
wyAT Ifaa faopy 37 (Interruptionsy

et a @ : gaat AT
T 3 fear %  (Interruptions),

SRl A FAY . AT AZHA F
HIT IGAT FT waaw 4g 74 & v wrw
THATE FTAHTAT HY |
(Interruptions)

AT W @O : T 9 W
gfewm oY« wifegdlt s woF a9
GCUREL (R

SHRI JAGIIT SINGH ANAND
(Punjab): Sir, 1 have been observing that

there is an abnormal situation in this House and

the abnormality arises when certain

expressions are used, they are objected to and
there is no ruling given. Now, Sir, a colleague

of mine objected to two things. One was the
expression used by my hon. friend, Shri
Dwivedi. Sir I do not know what is

parliamentary and what is unparliamentary and

it is for you to decide. But the ruling must

come. He said that the situation regarding the

correspondence is like a prostitute covering

only her face. It is a very exact description of
what has been happening regarding correspon-

dence. When we want to give an exact
description without any malice and without
using bad language, no-
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body should question. The other expression
that is objected to is 'barber's shop'. I invited a
friend as a visitor two days back. What did he
say? He asked whether it was a House or a
stock exchange. Now, when you talk of a
stock exchange or you talk of a barber's shop,
you are not insulting anybody. You are only
describing the situation that prevails in a stock
exchange or in barber's shop. (Interruptions)
Let it not be distorted. Calling it a barber's
shop is not an offence to a barber. This is a
description of the situation. The lady Member
is behaving in a manner which is absolutely
against any parliamentary behaviour. Sir,
whatever differences we may have, some par-
liamentary decorum should be observed and
you must give a ruling on this.

1 PM

st ARAT FEaEn (Wer gIW)
s fedt Suvgs ama, § wmowr
SATRT T TEN AT ATGATE | BISH
# o€ ol & g 1% § wwr e
T T 2 AT AT 92 A A
RETWAE g AR ww fawr aw wr
war Foawt gF wmaT 7 agT wewt v
¥ %31 E 1 qF a7 g Fr va qwmS
F1 9T AanfEarEEdr w6l w9
frargn ag %8 —

‘FewH ¥ AqAT I5 g # AW T R,
it (o 7 o 2t wg 7 & W grad )

agt 97 FreATT Ag F@r war g gaw
TRET AT FT ATTE | WTGHT AN
& for afeers Thdf F Rz wE  <ror w6
AT g | wErewn At off 7 gz ket
% ar i wgr & fr ofews argw @
@At gw o faw 1 s wAT ar fw
ufesrs mes AR far 1 gafed
# arare ag s WA g fe o aw
T8 wow § grfedy avaw w99 £ 9
fw avg & o= aEr w1 four 36 &1
afT grEm § F wy F awier s
T T7 aTq1 9 I FT |
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- N ng (?ﬂt. Taw) ST, X8 UF REF YT § | UF 99T H

A, AFew PR e g g @t A TE & 6 oA wE & gEer 6w

ot grawafy . =T owdr o
FZTROAT | AOTHT T2 F TR A0 |

ot ag fradtd (wie g7w) @ g0
ATT FTTATIITAT & AT 57 209897 w7
g9 AT A IS0 TETF IIT AW
#wrg & argar 2 fe s 07 w9 oy
FEAT AT AARIPIT 6F 1 21 999
FAXITRE ) wAAT Al o
ERACER CRAR SR R LRk
g9 H wqAT sAFEAr I O1 w1 ¥
T &, 7T 0 AT AT T v 25 faw
fama 97 [wdt =warqr W, 78 T
TENE  UF AT HAAF qg AT @ F
f& wrria wav w1 9 qayd oz
qAT FATT T AT TAAZTIZAT FAAT
AT & T2 TL W AT | AT
I AT A AT AT AGTE | wTH
ATAAIT T4 T 0o GTo Tqio ST #f
Fg TeaTE AT forar war § o famy
TT 7% ¥ F91 M 4T 0% T8 Frorq
| 3 #9790 fAqaa #1503 | 7 27 99
WA T AT ®E TN wEEE
P L TG T T F AT WT Ty
WA wr T @ oA wr
AEAT % wrAars FaaT wgn fag
faua 97 guAT maear 39 g § 7
A AT IR w3 E far § do
F AT E1 e (o a7 o ¥
I HIA H AT I F 5T T GE FI19A-
qFEH FT AITA WA WE] F a9 F T
71 A0t F AT F G-I 7T F
AT WY 5 1 @ AT feafT ugh aw o
wE & for ww gy wg WA et 2 foew
TR QT F AT T F1 T F T T
S wET Teta # o wEe W AT
FIFGAT 7 AT T 5T a9 R

T HAT H1T AT TZ 4T ¥ 419
S TA-SARIL AT &, TR A>T T |
AT § 1)1 faw gge @Y A, ®Y
T T o wAATan Y A W anw §
off fe7dt srq mmwrAfen fam g
o AT HEATA S| A TG VEH 5E
Fgr 7 0% o0 7a7 F 729 97 gy
T AT W qAYT T AT F A1 A
FT FTIETIEA ZE G IER @I ETE |
A ATT Y ATA F AGIWFET A
su SzraT 5 wer aw sl w1 g
2, 5t F WIgIT 97 3T A KIS
Hig#T¥ 781 & far F7ATT W WERW T
e ®1¢ Ty HrE gL 431 )
Tg FAT AT w4l g 48 W WA g
gfagrs § mention 2"

"the Council of Ministers "shall be
collectively responsible to the

House of the people." .
g, Wigvag  gEEIE 61 gAY

q7q AT %Al g § wwar g, 497
Rro AT H FIAT 2 qAATE, ATH-
T gETT W AEgar 3§ mAm g
e 39 maq &1 91 ox wfar g,
areeT 2 wiv ux fqmw e & A
aad & waw Afgant ¥ sFEH
A1 H qUW AT S| T W (A7 e
Ffew ¥ zw wearg wiw a3, mifem
FT, TFAT T AT | FEIT IEH] 37
qAE Al E WE wIT W | #fa
T A7 H F=i g1 TOET  uigare
IAFEA FIE | TR ®IE T G
AT | WAl 3vawmta o1, &
ATTHT =T 57 A1 fAaai 97 [ga |
i wei Jacqa atea faw 97 ot
=AeT 39 T 5, To qTo R & qiwa
T EF Are & At e fama #1 w=i
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TR A 9LET a9 F Al fw
AT 9EA F1F o wriemvEn gf
& IH RATVET NT wET W% | F A
STAEAT 37 AT § a7 WAR @ 2 |
IH OANT W TEr 9 wamfy wEmw
g8 & 37 & qwar fx a1y fim oo gwaAr
WAATIA A § 1wy O carsz
qI% AECE |

ot T fvg ¢ Iwearafa ot
3T | A1 9B FY @ F TEE1 F Az
WHIENT G2 @ Z | gaAm A
TEANATIARL § | W q 7y oA faE
AT 30 79t w1 F | WAt wdew
TAATFATE TTAT HAAT F WIT
T F St A £ 0 AT gan
utE WA AT

=Y TmAw e o afz gai §
A F FE FF AT FATI BISI4T

oSt TRvAT fag o mwafe ) &
A @I WO A K 92d a7 A
FearaEar e .

=t TvAw areR (frae): gurdr
YT HTTRT H1 AT 3E TEET Wl

o TReET fag o owig 3fa ) o
ferfa 3w & Foffr oY w1k (wi%)
% @ feaw 37 waT T q2g 5
a7 Sﬂ'r‘? qm&%| ;g-;_ (Interruptiong)
gt wa st 1 afz ger wER AT
R AT ATORT 7E AT 24

HTAA W3 AT T AT AA-
FAF WA Fr IR frar 2. waan §
T+ A1 AE F4 I IAFT FEA H
A AR T TART MTH T T AT A
wifgr fr 715 #r gw7 w7 Tz
g ag or wm fEae oW oTmr &
Ao 5t qz weaifam eafaw ¥
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W7 77 94 A 3 ( sawr g i
T #1q frasy T T T Frar 2
FARIAET § 1942 7 TITE FT Fny
Frar 9Yr wiaY %71 a1 faar g THY-
ST et ot w7 Wiy ¥ T g
AT ®T qFEATAT 2 ) Tl &
T4 % 7@ A0 3T q7 A% § graw i
WET TE T ) HifF gart ox T
HAT A3 & 7ETE E Fraar qFTEAT
Ffez ardf w1518 o wigsr G FT
FFATE A% ¥ 33 § vafay 39 q
R CUR-cTl £ - R E e e
g7l axiea a8 Fear s o

(Interruptions)
B a3 a% qio 107 71w arent

T AT A5 3 9T F AT g 0
T AT IR TG A Frar @
ITHATT wEEa, giw W amwr ow
1T B AT wfa 3 o3t ag AT
AT FW L E, a7 AT Ay afra w7
TG FAR TN AT TR 37410 573
® fad arsmer g,

el gifea gaeeg (a7 gim) ;
s wErEE, & Fa nw e
s[rﬁu#nﬁaﬁrm?gaa‘r?g’rg
safid & o ¥ aveav vt § fn
o o A oW A ame &g A
HTT |

swamly wgEa, 9@ 5 T T
¢ wg falt ot w1 wwwr ad &
9% WIWAT I T E | FNIT qurAWEr
W AEE FH AT vE o E ) 3
it gE-fafre & 22 aw a7 & aga-
Fafrees 2, $i§ 39 450 & & =
7| F AR T § qww fafyee §
RT7TeST ZATE ST maT §, 9aw gw agd
S9AT FIT £ | AT 42 qIRAT qUEH
fafrms mw gfvar a1 & 1 ag qrow
e ffes % 32 5 aiaa iw nfee
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18?2

aTF gfewr & =I@I 7 Fgaarifa

ag AT gWA AR T 2 | A2
mwi%#ﬁaﬁwmﬁ.@arﬁﬁr
mﬁﬁ?ﬁmhwﬁﬂwﬁmfﬁmv
aﬁﬁfmi{wﬁzﬁl-ﬁﬁ@’awf
e far a7 w7 war A f A

gl ger afer 0 TR
warEa, #W WA 8 ol WITrosir 3978

#T 27 FT= TG g1 AFAT | BW W
qMA w1 AT A | WA IEEm
fafrers & woar oF ATd gfFm &
e qu fear @l TR :aﬁrmr’r
#rfr =fen #mfﬂ‘fﬂ"?‘fﬁ_‘ﬁ_ﬂ?ﬂm
de A wAAEE A E
Tafy T g AR EA
T TEATH ZHTL qrzn-fafasey # 32
¥ v oaT &, TA AT AW F AEH-
fafes % 0T AT &, &9 e @
f 7z AT @1 AN | A7 T AT AT
fr st it & AN wHT T =r{?r gr
qF 1, a9 98 I ATAT & KA AT F
# gve g wad & wre waar ardf
&1 F27 FI AGN @ AwAT | Ag WA
g WA % faw qare & | A A A
gqrew fafaees & A% ST TR T
3 faaw soe gm fafeT ferar
gqmgnwmmmmﬁ%fxzrﬁ
T/ qEF W Faar 2, w WAQ”'EN"MT
qaaT & TAF (A0 FFATI FHET EFT
wtfen anfs ag FET 9AT 97 A0 |
gwr strgw fafee g st ot 21 wife
ag w7 argw Pl gmar g | g
weaT THS & AT gfAAT & A W,
w%mnﬁam:%mﬂ{mm@
qgra, wro A A 5 g 79 5
¥ GE WEAT § AT TAAAN AT
ary & wae urgh fafaes AT% =feqr
% 3% & w7 a@ g agAr | 7w
gz W FOA A7 5 T 770

between P.M. and
jormer Home Minister

ey 3 1 are aw o faET & FIWT &
et 1 T Agr g aadr |
§ mz =gt g owgw  fafaes Mm%
ey 1 v foarrer Aaw FAT 1R 0
az wwer w1 afg dm qArE A Aq
aﬁfgfm%mfﬁr{faﬁm‘?ﬁwzl?iz[
& gawT F2T IR TEA T OFL, e
w72, wAwe w1 w feemr
it wfan 1 W W TR A,
fergearr F1 sEewe T AT F WORA
Fzampll A g AW 1 FW W
I AIE FAT V@A £ | g6 AT
TEATH 1 FZTAT AR &

(Interruptions)

188

DR. (SHRIMATI) SATHIAVANI MUTHU:
Sir; I very strongly object to it. You are allowing
the Members to harp on the same tune everyday.

Even after the ruling of the Chair, they

are

speaking the same thing and on the same matter. I
want your ruling, Sir. I want Mr. Bhupesh Gupta
to withdraw the words he used, or those should be
removed from the records. The Chairman has
[reserved the ruling and said that he will give his
ruling afterwards. Why then are the Members

saying the same thing and you are allowing it?

sfrwal gifean gAEewg ¢ WA

FraTdtaT wEeAT A gfaw amE.

(Interruptions)

uE Wt wEed 0w AT (T

freeft griwan gavemg o HAT
qrard F1 mwerr F afar,  and,
T F@ AITE WEAE & A W Al
aw faf adt =g & it @ fafee
o sfzar & wiw Fr 47 | gafan se
i s z| Wi &1 e wifgn afE
EHTYT AW WA § A5 7% WIT FH WA 7
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#1 Todd WX Afor w1 g ave i
gfaar & @raq W %7 4% )

st graqmfE T F FEAE
47 31 a9 A% ¥ fou wqfag 57 sy

A
The House then adjourned for

lunch at fourteen minutes past one
of the clock.

The House reassembled afte, lunch at
seventeen minutes past two of the clock, Mr.
Deputy Chairman in the Chair.

SHRI NARASINGHA PRASAD NANDA
(Orissa): Sir, I am on a point of order.

SHRI DINESH GOSWAMI (Assam): Sir,
if you are permitting others I will also speak.
WA FgHIAT AfagwET W
(warerar) © W & wga w9 gug ¥ &
geq &1 gumAnfa agiga 1 W1 #R
| Y § 94 al9gd &9 a9 @ Av,

(Interruplions)
TF ag g F 17 3ty ¥ {0 A2
ot gefae g v U, & Sarar A
TE FET
(Interruptions)
oft gaEawafd : Ty SOTRy &1
o ga wAT g T @ E 1
st A FOT QIFITAT : JTFATIHT
Y, wrw  SATEFE eaF avmfy Sy
w1 fr & faom frog vwar g oix
=T gar | § At wwmar @ fy ea%
Fre |t 395 TN £ $18 sArIerEar 57,
Ff Tt w9, 39% 917 w99 W FE,
foramr o #7707 1 ¥7 2, oF I ax
Ig Al s9grmt & wmgar § & @y
AT FIAGTE GTaT 9 & 997
St #79 E QA I
wERY, N WIT F wWeT

{Interruptions)
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oY ITEATlE ¢ WTYH YEerAE wEr

g

oAl gazda wfgiwe ae
Afaw, swawmfs  wgiEw, 17 i
# w7 A% F5 9 § oF sgva
# f faedll wig 37 #7% 79 w0 #
g awedr g e gfmar oF w5
T# g——ar et forr 0 ¥ THwT OF
wr 8 " fom gw & O Wl @

3an wnar § f ag afar s 98 A
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SHRI NARASINGHA PRASAD

NANDA: Sir, I am on a different point of
order. I am not going to make any
statement  regarding the pointthat was
raised before lunch. You will kindly see that
a situation is being created as if we have
only one issue before this country and no other
issue. We have several economic and social
issues which are to be brought before the
House. Every day we notice that only one point
is being discussed and so much time is wasted.
After the Chairman has assured that he will give
a ruling, there is no point in repeating the sam,
ove, again let him give a ruling as quickly as
possible. My only submission is that the
normal business of the House should be
allowed to continue. The second point is
that after all, we must follow the

Parliamentary practice. If an Hon'ble
Member is submitting, the other Members
should hear him. We should listen to it,
whether it comes from the Treasury Benches
or from the opposition o, from the back bench-
es. Every Member must be allowed to have
his say. He should be heard patiently. One
may differ from him, but I find that if some
member is expressing ,, opmion which is not
palatable to another section of the House, then
he is sought to be gagged. T, therefore,
request you to kindly control the House and see
that all members get a fair share in the proceed-
ings ofthe House and the normal
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proceedings of the House is allowed to

continue.

SHRI ANANT PRASAD SHARMA:
There is no question of a ruling. It is the
question of fixing a time and date.

MR. DEPUTY CHAIRMAN: Let us go to
the next item.

MOTION FOR ELECTIONTO THE
RUBBER BOARD

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION (SHRI
KRISHNAJCUMAR GOYAL!: Sir, I beg to -
.nove the following Motion:—

"That in pursuance of clause (e) of sub-
section (3) of section 4 of the Rubber Act,
1947 (24 of 1947) read with Rule 4(2) of
the Rubber Rules, 1955, this House do
proceed to elect, in such manner as the
Chairman may direct, one member from
among the members of the House, to be a
member of the Rubber 'Board, in the
vacancy caused by the resignation of
Shrimati Leela Damodara Menon from the
membership of the Board."

The question was put and the motion was
adopted.

POINTS OF ORDER RELATING TO
THE CORRESPONDENCE EX-
CHANGED BETWEEN THE PRIME
MINISTER AND THE FORMER HOME
MINISTER—contd.



